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ORDER 

Per  R.S.Syal,  Vice President :   

 This appeal by the assessee arises out of the ex parte order passed by 

the ld. CIT(A)-I on 30.11.2017 in relation to the assessment year 2009-10. 
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2. I have heard both the sides and perused the relevant material on 

record. It is noticed that the Ld. CIT(A) passed ex parte order after giving 

certain opportunities to the assessee. The Ld. AR explained the reasons 

for non appearance before the Ld. CIT(A), with which I am satisfied. 

3. I, therefore, set aside the impugned order and remit the matter to the 

file of Ld. CIT(A) for disposing of the appeal afresh as per law after 

allowing a reasonable opportunity of being heard to the assessee. The Ld. 

AR has undertaken to extend full co-operation to the Ld. CIT(A) in the 

fresh proceedings. 

4. In the result the appeal is allowed for statistical purposes.   

     (Order Pronounced in the Open Court on 20/06/2018) 

         Sd/-         

          (R.S. Syal) 

                                 VICE PRESIDENT  

Dated:20/06/2018 

*Binita* 

Copy forwarded to: 

1.Appellant 

2.Respondent 

3.CIT 

4.CIT(Appeals) 

5.DR: ITAT 

                                                     ASSISTANT REGISTRAR  
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